IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : AT HYDERABAD

0A 233/9%, Bt, of Decision:26-1D-93,

TeK.Sukhender Reddy
2.Kk.R.W.Yesu Das
3.G.Kishan Rao

‘ essApplicants
Vs,
Ne Union of India rep. by its
Secretary to Govt. of India,

Dgpartment of Personnel &
Training, New Delhi.

2. The Union Public Service Commission,
rep, by its Secretary, New Oslbhi.

3, The Govt, of Andhra Pradesh, rep.
by the Chief Secretary to Govt.,
General Admn,(Special,AR), Department,
Secretariat, Hyd, A.P.

4, The Principal Secretary to Govt, of
AP, Revenue Deptt., Secratariat,
Hyderabad, AP.

. e i Hud - Lot
5. M.Veerabhadraiah ,Splgrede Dy callectn, on deputation Hoge -l Lt Byl

6. T.Satyanarayana Rao;splgeds D Catlenhoy, o cbr pusfation, Aratiolichins) Anidea /
‘ s sRespondents Bt -t

b

Counsel tor the Applicants ¢ Shri GVLN Murthy
Counsel for the Respondents 1 & 2 : Shri N.R.Devraj,Sr.CGSC

Counsel for Respondents 3 & 4 :+ Shri D.Panduranga Reddy,
SC for AP

Shri M.Panduranga Rao

s

Counsel for Respondant 5

Counsel for Respondent 6 Shri T.Raghunatha Reddy

CORAM:

s

THE HON'BLE SHRI A.B.GORTHI1 MEMBER (A)

*e

THE HON'BLE SHRI T.C.REDDY MEMBER (J)

(Order of the Divn., HBench passed by Hon'bla
| Shri A.B.Gorthi, Member (A) ).




LK 2 [N ]

.

In this D.ﬂ.fthe applicanté prayad 4o the following
Lo ‘

reliefs :- f
(1) To direct the Respondents 1 to 3 to postpone
tha maetiﬁg of the Selection Committes propoesad
to be convened from 14th March, to 16th March, 1991
for considering tha casss of ths applicants for
incluSioﬁ in the Seiect List of I.A.S5.0fficers, forJ
the yaarf1990, even before modification of the
dates of regularisation and seniority as proposed
by the State Govermmsnt of Andhra Pradash.

(2) Tdﬁdiract the Respondents 3 and 4 to take
immadiaﬁa action for finalisation of the' pa pro-
posged réctification of the legal flaw in G.O.
Me,No.550, Revenue dt.1-8-88 ard to confirm the
dates of regularisation and seniority as men-
tioned hn the provisiomal order G.D.Ma.No.1129
Ranenué dt.2-12-87 in respsct of applicants 1 and
2 and G.0.Ms.No.769, Revenus dt.22-8-90 in res-
pect of 3rd Applicant within a stipulated period
as fixéd by this Hon'bla Tribunal not exceeding

2 weeks so as to enable the selection committes
to oncb again convene the meeting for prepara-
tion of the Selact List on the basis of the modified
dates of regularisation and saniority of - the
appliéants. '

|
2, Learned counsel for the applicants Shri LGV.L.N.
! ' - -
flupthy has Paw stated before us that as & result of judg-

mentd of kWe this Tribunal in OA 840/92l 0A 847/92 axd the
o - . o
matter was;;e-considared and ths selection Committees

reviewed the position of various candidates including the

f
applicants herein also. Hs further states that as a result

! -
v . .
of this exercise the needful has besn done so Par as the

. and \
applicants sre corc erned/there is nuthinggfurthar to seak
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&

in this Original Application,

Je Shri D.Pandu Rangarﬁaddy, gpacial counsel for the

A.P.Skate is xep prassnt and heard,

4. In view of the abova submissions by the learnsd
counsel for the applicants,us dispose of this application

without any further orders. No costs.

/ (T CHANDRASEKHAR RED ) (A.B.GORT 1)

Member Member (A)

{ DAted: 26th October, 1993,
* Dictated in Open Court.

Ly

- — W}
avl/ . _ Dy. Registrar (Jud%a)

Copy to:=- '

1d Secretary to Government OP Iindia, Department of Personnel 3
: & Training, Union of India, New Delhid F 3
28 Q?cretary, Union Public Service Commission, New Delhis ||
33 Chief Secretary to Govt., General Administration(SpecialsA]

Department, Secratariat, Hyd.A,.P.

42 The Principal Secrstary to Govt. of A$P., Revenus Depart;
mgnt, Secretariat, Hyderabad, A.P,

5% fne~copy to Sri. G.V.L.N.Purthy, advocate, 2-1-566/8/1,
Nallakunta, Hyd-D44, e A

Cne copy to Sri. D.Pancuranga Reddy, Spl. Coungel Por A.BJ
One copy to Sri. M.Panduranga Rao for R-5 { ¥ﬂﬁﬁadvocat‘
2-2-18/40/10, Bagh Amnerpet, Near Ahobit Mutt, Durgabai
Deshmukh colony, Hyd.
8., 0Ons copy to/Sﬁs. T.Raghunath Reddy, advocate for (R-6),
No, 3-6-128/1/A, Hyderguda, Hyd-29., _ .. . ]
&_q rc"vﬁLs?afl‘b B N R Bave BaT s, CBSC CAT, “”HW-

I

SN S S _ e e

lo* Dne copy to Library, CAT, Hyd.
{ {1+ One spare copy.
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TYPED BY . * COMPARED BY Ll

CHECKED BY ~ APPROVED BY 1

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL N
HYLERABAD BENCH AT HYDERABAD .8

- -

THE HON'ELE MR.JUSTICE V.NEELADRT RAO ’
VICE CHAIRMAN
AND . o - "
THE HON'BLE MR.A.B.GORTHI :MEMBER{A)
_ " aND ,
THE HON'BLE MR.T.CHANDRASEKHAR REDDY
o~ ' MEMBER( JUIL)
N , AND - ¢
THE HON'BLE MR.P."T.TIRUVEI\IGADAI\T:M(E)

1
Dateds (2[/»/ -1993 .

GR—BER/JUDGMENT:\/—

f

) ]
-

Mol /Rebec/ CTRTO, .
. in.
O.ANo, Z 33 ?4/

T.A.No. - L (WP )

issued

\
Allowed.

Aétitted and Interim directions

Disposed of with directions
Dimissed.
Dismissed as withdrawn

Désmissed for default,

Re jected/Ordered. - o
) — l o to costs, '
| | __Noor®F as to cos (é
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